
IN THE CENTRAL ADMINISTRATIVE TRIByNAL 

HYDERABAD BENCH : AT HYDERABAD 

OR No.764/93 

& 

MA No.527/93. 	 Ot. of Oi'der12-8-93. 

M .A .Rasheed 

. . Applicant 
Vs. 

1. The Director, 
Central Research Institute 
forDryland Agriculture 
(CRIDA), Santhoshnagar, 
Hyderabad—SOD 659. 

- 
Central Research Insttjttjte for 
Dryland Agriculture ttRIbA), 
anthoshnagar, Hyderabad—SOO 659. 

Counsel for the Respondents 	Shri E.Macjan Mohan Rao 

THE HON'BLE SHRI A.B.GORTHI 	: 	MEMBER (A) 	 - 

THE HON'BLE SHFU T.CI-IANDRASEKHRR REDDY : 'MEMBER (j) - 

- turoeror  
Shri R.B.Gorthi, Member (A) ). 

The applicant who joined Central Research 

Institutte for Oryland Agriculture (CRIDA for short) i2 

nrQapntiv uorkino as Technical Officer (T—) . He was 

alloted type—C quarters and he occupied the same with 	 - - 
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to 
effect from 1-5-89. The 

ground that his wire was surfering with cancr and she 

needccommodat ion in a qui4 area. After the applicant 

occupied the quarter, the respondents vide order dt.12-11-92 

directed the applicant to proceed on posting to Gunegal 

Research Farm. 1 he said place Gunegal is within Ranga 

Reddy District. In compliance with the aeKod order, the 

appssLoI._ •°F'' ''-5 	
- 

16-11-92. However feeling aggrieved by the said ordarhe 

nnnrci'nad and he also made 

a prayer therein for retention of family aLcommodation as 

- 	 .- 	 Th2 

applicant contends that there is in,fact no work for him 

.-,* Innnn,n1 Pocøni'nh Farm and that theresoondents posted 

him to Gunegal for reasons which cannot be sai4A9i '?Thblic 

interest. The Respondents considered the request of the 

applicant for retention or nis quartura at. as''-nuo',  

Hyderjabad upto 31-5-93. As the applicant failed to vacate 

the quarter thereafter1  the respondents charged him the 

damaged rent and started recovery of amoun1. 

2. 	 When this application came up for admissioR, an 
was 

interim order/ passed on 9_7_3  directing the respondents 

not to evict the applicant frdm the quarter and to charge 

him the standard rent only. 
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3. 	 The respondents have filed 1I.A.527/93 for the, 

purpose of vacating the interim order of stay. As suffi—

cient material is incorporated C1) the said M.A. in reply 

to the aiiirrnent& made in the Original Applications 	have 
rJ 

with the consent of the parties treated the M.A. as also a 

counter to this O.A. 

The Respondents have stated that the appli— 

UOIIL 	 JIULUSIly d LrCIIW WSCUJ 	JUt) WIU IIL • .L 	-I1010I USC 

liable to be transferred to any office of the Institute 

were required in the Gunegal Re search Farm,it was decided 

to post tfle applicant to uunegai rtesearcn rarm. 	irie sam 

posti4 is entirely in exigencies of public service and not 

for joining time, transfer travelling allownce etc., was 

.. -L 
4nr 	-.r..-t 	 4 # ; 7 4...i:a. )4.e . r.a .._ 

ment quarter up...to 31-5-93 was also acjeeded. As there are a 

large number of officials in the waiting list for allotment 

applicant to retainpths quarter indefin&tely even after 

his transfer to Gunegal Research Farm. 

hBard 
We have/Shri \i.Uenkateshwar Rao, learned 

counsel for the applicant and Shri E.Madan i9ohan Rao, 

LtdVIlCU LUUI4Ifl I US L.II 	IWpUiIUIIL. 	JFISS ueIII,.aLcIIwaS 

Rao has relied on explanation (iii) below Rule_13 of 

QIDA (Allotment of residence) Rules, 1992.. The same is 
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re—produced belOw 

(iii)where the Institutes employe 

proceeds on transfer/deputation to 
cated 

I.C.R.R. Research Ins€jitute ljj/jin 

Hyderabad/Ranga Paddy District (A.P) 

he may be permitted  to retain the  

residential accommodation if any!  

already allotted to him for a pekiod 

till the Li)en of such an employee 

remains with the Institute. 

On the ascf the aforesaid explanation the applicant's 

counsel urged that the benefit of retention f residential 

accommodation should stmilarly be extended to the employees of the 

located in 
*nstitute posted to any place 	y2Hyderabad/Ranga Reddy 

ing 
District (A.P.). D:spüt'this cc;ntention Shri tladan [lohan 

Rao, counseL for the Respondents has drawn our attention 

to ule-13(2) and table—ig to 4tate that an employee of the 

rinstitute transferred to a plate out side I4derabad  is per—

mittsd to retain the accommodation for a makimum period of 

two months only. 

6. 	 We may first consider the validkty of the order 

of the Director, CRIDA, posting the applicant from Sction 

of Design and Analysis to Gunegal Research farm. In this 

contet Shri \ienkateshwar Rao, states that it rJ)s only in 

the Head_-Quarters of CRIDA at Santhoshnagar,  Hyderabad, that 

there is a §action of Designs and Analysis where the appli—

cant could be engaged. At Gunegal Research Farm there is 

hardly any work for the applicant and coreequently he was 

euen being directed to proceed to Research Farm at Hayath 
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Nagar for discharing duties of Technical Officer (T-5). 

We are not convinced withhi)line of the argumentj4mn. 

the Miscellaneous hpplican, ITespondents have catego-

rically stated that there was a requirement of a Sr. 

Draftsman at Gunegal Research Farm and accordingly the 

applicant who is Sr.Daftsman in the grade of T-5 has been 

posted to that farm. As regards proper utilisation of 

services of an employee, the employer is mi a better po- 

therefore 
sition to decide and we would not/like to interfere wifl1the 

order of transfer to Gunegal Research Farm. 

7. 	 As regards the applicant's reqthest for reten- 

tion of his government quarter at Santhoshnaga; we find 

do not 
that the CRID.A (Ailotment of residence) Rules, 1992/direct-

ly provide for an answer. The contention p1' the appli- 

that 	 I 

cant's counsel is/both SanthGshnagar where the Headquarters 

of the CRIDA is located and Gunegal Research Farm where 

the applicant is presently posted failL) under Ranga fReddy 

District. Even otherwise we. find that the expLanation (iii) 

to Rula-13 of the ules maketa  provision 'which enables an 

Institute',  employee who is transferred or sent on deputa- 

tion to an I.C.M.R. Institute located iniHyderabad/Ranga 

fltJuy ------- 
--."-.r1afin already - 

allotted to him for the period of his lien with the Insti- 

tuts. If such a facility c:t)  be afforied'to the employee 

proceeding even on deputation,we fL4711 tCd$àe how similar 

1' 
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facility can be denied to the employees of the Jnstitute 

who proceed on transfer from one unit to arother unitC&f the 

Institute 	 I 

/located in Hydorabadf.-Ranga Reddy District. WearEate 

are 
a&a&z that Hyderabad and Ranga Recdy distxct/so closely 

connected geographically that the facility of accommodation 

rightly 
is/provided as per the afore-said explanation (Lii). We 

find that the said provision is/very sound and beneficial 

provision and it/nust ajiLy to the employees br the insti- 

_office to anothe. thin 

Hyderabad/Ranga Reddy district (CRIDA). From 

of view the applicant's request for retention of his 

accommodation at Santhoshnagar rinds justification. We 

rind from the application that the applicant's wife has been 

suffe 	from cancer for a considerab]t5 long period and 

also 
the applicant ia/stated to be surfering from paralys>a. 

YtfX%QGc C,evtii  

case deserves to be considered favourbiy. 

8. 	 In the result we direct the respondents to 

-'ilnu the aoclicant tocre4nJthe government quarters 

already allotted to him at •:anthoshnag9r so iui,y 	- - 

continues to serve at Gunegal Research Farm. Orders issued 

by the respondents to the contrary are1  hereby set aside1  

Sspondents are further directed that normal rate of rent 
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only will be charged from the applicant. Excess rent if 

any collected may be refunded to the applicant within a 

period of three months from the date of receipt of this 

order. 

9. • -the application is allowed to the extent 

indicated above. No order as to costs. 

A 
/ 	 (T.CHANDRASEKHARREL(DY)_- (A.a.~THI) 

Dictated in Open court. 

dv,-, 

Copy to:- 

The Director, Central Research Institute for Dryland 
Agriculture, CRIDA), Santhoshnagar, Hyd-659. 

The Sr. Administrative Officer, Central Research Insti-
tute for Dryland Agriculture (CRIDA), Santhoshnagar, 
Hyd-659. 

One copy to Sri. SJ.Uenkateswara Rao, advocate, CAT, Hyd. 

One cony to Sri. F.Madan Mnhan Ran. sr nRTtJA.. CAT. Hvd. 
One copy to Library, CAT, Hyd. 

One Spare copy. 
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